893

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

CENTRAL ZONE BENCH, BHOPAL,

ORIGINAL APPLICATION NO. 77/2020

IN THE MATTER OF:
AARYA SHRIVASTAVA .... APPLICANT
VERSUS
UNION OF INDIA .... RESPONDENT
INDEX
SR. PARTICULARS ANNEXURES | PAGE
1. | Action Taken Report in OA 2-3
77/2020 Aarya Shrivastava Vs
Union of India &Ors.
2. | Affidavit 4
3. | A copy of the report submitted by the R-1 5-8
Survey team
4. | A copy of the eviction orders to the R-2 9
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7. | Vakalatnama 37
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Prashant M. Harne

Through Counsel
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL,
ORIGINAL APPLICATION NO. 77/2020

IN THE MATTER OF:

AARYA SHRIVASTAVA .... APPLICANT
VERSUS

UNION OF INDIA .... RESPONDENT

ACTION TAKEN REPORT ON BEHALF OF STATE OF MADHYA

PRADESH

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER:

l.

That, OA 77/2020 was registered before the Hon’ble NGT regarding
Encroachments/illegal construction in the boundary of the Bhoj Wetland and
Sewage discharge in the waterbody.

It is respectfully submitted that, in compliance of the previous orders of this
Hon’ble Tribunal the Department of Environment has constituted a survey team
vide notification dated 03.07.2025. The said survey team surveyed the 35
encroachments and submitted its report. As per the report, 35 encroachers have
been served with the show cause notices. A copy of the report submitted by the
Survey team is marked and annexed herewith as Annexure R — 1.

It is submitted that, the SDO (Revenue) has passed an eviction order against the
encroachers. A copy of the eviction orders to the encroachers is marked and
annexed herewith as Annexure R — 2.

It is submitted that, the waqf board has claimed the ownership of certain
structures being waqf property vide reply to the show cause notices on
07.07.2025. the waqf board have been directed to submit the ownership

document in respect of the structures such as Masjid, Madarsa and shops.

. It is submitted that, the officials of Bhopal Municipal Corporation and Revenue
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Department have removed 8 out of 9 encroachments partially. 1 encroacher
named Laxman Singh Thakur was not present at the time of removal of
encroachments. Proceedings are pending in respect of remaining encroachers
before the SDO (Revenue), T. T. Nagar, Bhopal. A panchnama has been
prepared in respect of the removal of the encroachments from land, Khasra no.
127 and 129. A copy of the panchnama prepared in respect of the removal of
the encroachments is marked and annexed herewith as Annexure R — 3.

. It is humbly submitted that, geo — tagged photographs of the action taken
against the encroachers in compliance of the orders of this Hon’ble Tribunal is
marked and annexed as Annexure R — 4 (Colly).

. That, an Affidavit in support of the Action Taken Report is filed herewith.

. The Hon’ble Tribunal may kindly be pleased to take the present Action Taken

Report on record.

Date: 10.02.2026
Place: Bhopal

~

Through Counsel
Prashant M. Harne
Standing Counsel

State of Madhya Pradesh
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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH BHOPAL
ORIGINAL APPLICATION NO. 77/2020

In the matter of;

AARYA SHRIVASTAVA APPLICANT(S)
Versus

UNION OF INDIA & ORS. RESPONDENTS
AFFIDAVIT

I.'.w\_n?hana Sh‘arma W/0 Shri $hslan: Sharma, aged about 53 years, Posted as — Sub ~
Divisional Officer, T. T. Nagar, Bhopal, Office Address — 31 Arenyam Vihar Chuna Bhatti,
Bhopal (M.P.) do hereby state on oath and solemnly affirm as under :

1. That, I have been appointed as the Officer In-Charge to represent this case on behalf
of State of M.P. and as such I am well conversant with the facts of the case and
therefore, competent to swear this affidavit.

That, the accompanying Reply/Report has been prepared and filed as per my

[

instructions and has also been explained to me.
3. That, the contents of the accompanying Reply/Report are true to my knowledge based
" upon official records and legal averments made therein are true on the legal advice and

believed to be true.

VERIFICATION

I, above-described deponent do hereby verify that the contents of para 1to 3 of the affidavit
are true to my personal knowledge and belief.

Verified and signed on this %day of % 2026 at _M@&Q,(M.P.)

oy .
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903 Annexure R - 4 (Colly.)

g GPS Map Camera

Bhopal, Madhya Pradesh, India ==

698h+502, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215786° Long 77.378573°

Monday, 09/02/2026 03:52 PM GMT +05:30
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Bhopal, Madhya Pradesh, India == \‘

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215782° Long 77.378573°

Monday, 09/02/2026 03:52 PM GMT +05:30
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Bhopal, Madhya Pradesh, India =

698h+502, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215315° Long 77.378896°

Monday, 09/02/2026 04:03 PM GMT +05:30
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“‘ “ Bhopal, Madhya Pradesh, India &

f 698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India
Lat 23.215798° Long 77.378572°
Monday, 09/02/2026 03:52 PM GMT +05:30

.
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ﬂ GPS Map Camera

Bhopal, Madhya Pradesh, India ==

698h+502, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215818° Long 77.378596°

Monday, 09/02/2026 03:52 PM GMT +05:30
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{-}] GPS Map Camera

Bhopal, Madhya Pradesh, India = £

698h+5a2, Van Vihar Rd, Prempura, Bhopal, Madhya ™
Pradesh 462003, India

Lat 23.215813° Long 77.378597° )
Monday, 09/02/2026 03:52 PM GMT +05:30 Q
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4

Bhopal, Madhya Pradesh, India ==

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.2158° Long 77.378578°

Monday, 09/02/2026 03:52 PM GMT +05:30
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ﬂ GPS Map Camera

: tea]
‘ , “} Bhopal, Madhya Pradesh, India ==
' 698h+502, Van Vihar Rd, Prempura, Bhopal, Madhya
o Pradesh 462003, India
¥ Lat 23.215816° Long 77.378591°

Monday, 09/02/2026 03:52 PM GMT +05:30

-

Google g
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{ql} GPS Map Camera

”' . Bhopal, Madhya Pradesh, India ==

! 698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
' Pradesh 462003, India
Lat 23.215809° Long 77.378596°
Monday, 09/02/2026 03:52 PM GMT +05:30




Bhopal, Madhya Pradesh, India =

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215499° Long 77.378967°

Monday, 09/02/2026 04:05 PM GMT +05:30
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B 6Ps Map Camera B~

Bhopal, Madhya Pradesh, India =

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215793° Long 77.378806°
Monday, 09/02/2026 03:47 PM GMT +05:30
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. ﬁ GPS Map Camera

Bhopal, Madhya Pradesh, India ==

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215312° Long 77.378893°

Monday, 09/02/2026 04:03 PM GMT +05:30




95

Bhopal, Madhya Pradesh, India &= [

698h+5q02, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215776° Long 77.378739°

Monday, 09/02/2026 03:47 PM GMT +05:30




Bhopal, Madhya Pradesh, India =

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215794° Long 77.378605°

Monday, 09/02/2026 03:52 PM GMT +05:30

23 Vi

W=



97

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215501° Long 77.378994°

Monday, 09/02/2026 04:05 PM GMT +05:30




9°F8

Q GPS Map Camera

Bhopal, Madhya Pradesh, India =

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215318° Long 77.378903°

Monday, 09/02/2026 04:03 PM GMT +05:30




949

Bhopal, Madhya Pradesh, India =

698h+5qa2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

g ’} / Lat 23.215813° Long 77.378597°

Google : Monday, 09/02/2026 03:52 PM GMT +05:30
8

=

$



Bhopal, Madhya Pradesh, India ==

698h+502, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215811° Long 77.3786°

Monday, 09/02/2026 03:52 PM GMT +05:30

R N NS



921

i &

B GPs Map Camera ‘4%

Bhopal, Madhya Pradesh, India =

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215793° Long 77.378628°

Monday, 09/02/2026 03:47 PM GMT +05:30




=] ; £} GPS Map Camera

Bhopal, Madhya Pradesh, India =
698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215789° Long 77.378702°

Monday, 09/02/2026 03:47 PM GMT +05:30

"y .l‘




923

g GPS Map Camera

Bhopal, Madhya Pradesh, India ==

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215772° Long 77.378744°

Monday, 09/02/2026 03:47 PM GMT +05:30




924

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215491° Long 77.378978°
Monday, 09/02/2026 04:05 PM GMT +0




925

W\

’il“.sr o é ' b '5 GPS Map Camera

Bhopal, Madhya Pradesh, India =

698h+502, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215749° Long 77.378611°

Monday, 09/02/2026 03:51 PM GMT +05:30




m GPS Map Camera

Bhopal, Madhya Pradesh, India ==

698h+502, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.21531° Long 77.378891°

Monday, 09/02/2026 04:03 PM GMT +05:30




927

Bhopal, Madhya Pradesh, India ==

698h+5q2, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.2158°%Long 77.378689°

Monday, 09/02/2026 03:47 PM GMT +05:30




928

Bhopal, Madhya Pradesh, India =

698h+502, Van Vihar Rd, Prempura, Bhopal, Madhya
Pradesh 462003, India

Lat 23.215789° Long 77.378702°

Monday, 09/02/2026 03:47 PM GMT +05:30

e




929

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH BHOPAL
ORIGINAL APPLICATION NO. 77/2020

e e e o

In the matter of:

AARYA SHRIVASTAVA

APPLICANT(S)

Versus
‘ RESPONDENTS

ate(s) named below (o appear, act

UNION OF INDIA & ORS.
below do hereby appoint, Eng3ge and authorise advoc
' few and recall of orders passed 10

1, the Pethoner’ Appcliant Applvant’ Claimant’ Respondent’ Non-ApplicanV/ Defendant named
1 - . -y o™, . 2. . . v . . .

and plead 1n aforesaid €as¢ Poees Jdings which shall include applications (or restoration, sclling aside of cx-partc orders , correetions, modifications, rev

h the same may be lricddwcard;wo«edcd with and also in the appellate, rovisional or executing court in respect of procecdings

e pleadings. appeal, ¢ross objection for the proxcul:ow’dct’cncc of the said case in

these proceedmps, 1 this Court of i any other court inwhi
ansng from this case provecdings as pes agtead terms and conditions and authorise them (o sign and v

all its stages and aleo agree to ratify and conlinn acts done by them as if donc by us

cxx wheree! we do hercunio sct our hand to these prasents, the conteats of which have been duly anderstood by us, this Jay of ,

In wilnes
Particulars (in block letters) of each Party Executing Vakalatnama
g
Name & Father's! Husband Registered Address E-Mail address Telephone No. Status in the case Full Signature/
Name (i[an)) (if any) Thumb Print
Posted as — Sub
— Div-isional RESPONDENT
Officer, T. T.
Archana Sharma | Nagar, Bhopal, | . y
- W/o Shri
Sh 2o Sharma, | O ffice Address — 4
31 Arenyam V/\
vihar ~ Chuna bD o
Bhatti, Bhopal ,«(
(M.P.)
i
Accepted:
particulars (in block letters) of each Advocate Acccpting Vakalatnama
Name and Enrollment Address for Service E-Mail Address Telephone Number Full Signatures
No. in State Bar (if any)
Council
| PRASHANT M. HARNE 9425041311
MP/610A/1995
" 240, UCI LAWYERS
CHAMBERS, ARERA
HILLS, BHOPAL
MEHUL BHARADWAJ
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